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cEN TRAL ACMINISTRaTIVE TRISUNAL PRIN CIP\M-.-/B/EG CH
NEY DELHI,

0.0 No.1682/94 o

New Delhi: this tha 23~ day of Do (77

HON *SLE MR, 3. R, ADIGE,M B ER(A) o
HON '8LE DR.A.VEDAVALLI, MEnBeR(J).

ghri Tepan Kumar DeS,

¢/o Lats Shri S.C.Des,
sr. Typlst,
under General Secretary,

Indian Railways (onference asapciation,
thelmsford Road,
New Delhi &
sses Applicants,
3 others as par memo of parties
(By adwests shri B.5.Mainae).

varsus
Union of India through
4. The Secretary,
Railway Board,
Ministey of Reiluays,
Raﬂ Bhauaﬂ,
B au Dslhio
2. The General Masnager,
No rthem Rallusy( being President of IRCA)

Baroda Housa,
New Delhi.

3, The General Sscratary,
Indian Railwasy Oonference Association,
thelmesford R ad,
New Delhi seavess RESpONdEi te.

JUDAMENT
BY HON'SLE MR.S.R.ADICEMEMBER(A) 4

The spplicsnts seek implementation of the

gchems restructuring in respect of their ctdre on

tho basis of ssnctioned strength as on 1,3,93 as par
Railway Board's Notification dated 21.1,93 with

all consaquantial, benafits,

2.  _Tha spplicents sre uorking as Typists under

. ~ Rallway G
Genaral Secretary Indism/bnfersnce Asso clation («I,iagg} :
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’ New Delhie As per Respondents!? letts%“”“"éétad 27,133 '
(anexure~a2) the restructuring of cadres was
to be with ragard to the sanctionsd strangih
on 1,3.93 The position in respsect of ths Typists
cadre in IRCA as would sppear from the statement

at gnnexures-=A3 as Pollowss

_BEFORE RESTRUCTURING AFTER RESTRUCTURING
typist (950-1500) 2 1

Sr. Wpist{1200=2040) 3 2

Head Typist

(14002 300) 1 2

Chief Tvpist

(1600=2660) 1 1

sup dt. ( Type)

(2000-3290) Nil, 1

3. Howavsp; as per respondents® ealier lettar

dated 17.7.32 the vacancies of typists in 1owest
cadre stood added into clerical cadre in the

-~ corresponding grade, The respondents contend that
thres posts of typlsts c2dre accordingly stood
transfarred to clerical cadrs, and thus the revissd
sanctioned strength of Typists has coma dowun to 4§
whieh was actually the working strangth 3since
31.,1@.99 and hehce no mors posts are available to

the spplicants.,

4 The applicents themselves are 4 in numbsr, and
the fact that their working strength iz 4 as con ten alere&
by respondents in para 4,9 of their reply is alse

not donled by them in their rejoinder.

Se On 21,7.95 we had directed the respondents
to maks avallshle
i) the dats on which thsss 3 posts of Typists

were transferred to Clerical Cadre and the
letter by which these posts wsre transferrad
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i) whaether thaess 3 posts transferred to
Clerical cadre wers filled wp and if
sa, when and by which orderi and

§11 ) uhather thess 3 trasnsferred posts wyers
taken into consideration when

restructuring clapical cadre.

é. Respondents have filed an additional

affidavit on 25.7.95 to tha sffect that 3 posts of
Typist® were meregsd with Clerical Cadre in scoo rdence
with lattar datad 17.7.92 in consaquence of which
they were filled up in the Clerical Cadre, ralsing its
sanctionad strength from 98 to 101. Other detalls
called for have howsvar not baen fumished dasplite

repeatad opportunities,

T poplicants have houwsver filed an addl ¢
affidavit on 9,10,95 along with = statement of the
strongth of the clerical Cadre on 13,93 showing thg
sama to be 98 end it is contendad that the strength
of the cadre aftsr restructuring 1s also 98 , sndnot
101 as contanded by raspondenits, It is stated that the
aforesald exarcise of transferring 3 posts of Typists
to Clerical Cadre appears to have basn done after the
cut off date of restructuring 1.8, 163,93 and a8
such the spplicants are entitled to the bensfits of
upgradation of the sald 3 posts,

Be We have considersd tha matter carefullys
Manifestly in tems of respondents' letter dated
17792, vacsncies of typists in lowsst cadre had to be
‘added to corresponding grade of clerical cadreQ As
this letter was éffective from 17.7.92, the sanctioned

strength of typists cadre on 1393 could be arrived at




only after delating the wacanciss in Touest

cadrey, and it was on that basis that thers were

only 4 posts of typlsts im IRCA on 1.3.93 which

also corragponds to their working strength. Even

if the 3 posts were not accounted for in Clerical
Codre while rastructuring for any reason, that

does not mean that thay are awellabls for inclusien

in Typists Cadre in view of the contents of respondents
letter dated 17.7.92 which wvas effective Prom that
date, and Ralluay Baard»‘s owun instructiocns on
restructuring w.esPe 163493 that the samse has &5 be
done on the basis of sanctioned strength. This alse
corresponds with the factual position that the working
strangth of the Typlists in IRCA is itsalf only 4,

Se Under ths ciroumstance no interference in this

mattar i8 called for. The OA is disnisssed, No costs,
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( DR.A,VEDAVALLT ) { S<R.ADIGE
MeBeR(J) MmEMBER(A) .
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